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In the Court of Executive Magistrate (Naib-Tehsildar), Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Smt. Nirmla Devi d/o Sh. Soonka Ram, r/o Village Ghumarwin, P.O. Lag Manwin, Tehsil
Bhoranj, District Hamirpur (H.P.) .. Applicant.

Versus
General Public . .Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003. Whereas, Smt. Nirmla Devi d/o Sh. Soonka Ram, r/o
Village Ghumarwin, P.O. Lag Manwin, Tehsil Bhoranj, District Hamirpur (H.P.) has moved an
application before the undersigned under section 13(3) of Birth & Death Registration Act, 1969 and
Section 9(3) of H.P. Birth & Death Registration Rules, 2003 alongwith affidavits and other relevant
documents for entering of her date of birth i.e. 08-05-1965 could not be registered in the record of
Gram Panchayat Manwin.

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth Smt. Nirmla Devi d/o Sh.
Soonka Ram, may submit their objections in writing or appear in person in this court on or before
16-05-2026 at 10.00 A.Mm., failing which no objection will be entertained after expiry of date.

Seal. Sd/-

Executive Magistrate (Naib-Tehsildar),
Bhoranj, District Hamirpur (H.P.).



In the Court of Sh. Vikas Shukla, Has, Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :

1. Ashwani Kumar aged 39 years s/o Sh. Nathu Ram, r/o Village Darla, P.O. Bhaleth,
Tehsil Sujanpur, District Hamirpur (H.P.).

2. Neha aged 24 years d/o Sh. Taiya, r/o House No. 2211, Street No. 5, Bata Gaja Jain
Colony, Focal Point, P.O. Focal Point, District Ludhiana Punjab .. Applicants.

Versus
General Public .. Respondent.

Application for the registration of marriage under Section 16 of Special Marriage Act, 1954
(Centeral Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001)

Ashwani Kumar aged 39 years s/o Sh. Nathu Ram, r/o Village Darla, P.O. Bhaleth, Tehsil
Sujanpur, District Hamirpur (H.P.) and Neha aged 24 years d/o Sh. Taiya, r/o House No. 2211,
Street No. 5, Bata Gaja Jain Colony, Focal Point, P.O. Focal Point, District Ludhiana Punjab and
have filed an application alongwith affidavits in this court under Section 16 of Special Marriage
Act, 1954 (Centeral Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001) that they
have solemnized their marriage ceremony on 18-05-2022 at Baba Gaja Jain Colony Ludhiana
Punjab as per Hindu Rights and Customs and they are living together as husband and wife since
then. Hence their marriage may be registered under Special Marriage Act, 1954,

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 20-05-2026. After that no objections will not be entertained and marriage will
be registered accordingly.

Issued today on 21-04-2026 under my hand and seal of the court.

Seal. Sd/-
(SH. VIKAS SHUKLA, HAS),

Marriage Officer-cum-Sub-Divisional Magistrate,

Sujanpur, District Hamirpur (H.P.).

In the Court of Sh. Vikas Shukla, Has, Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :



1.  Himanshu Kumar aged 29 years s/o Sh. Krishan Kumar, r/o Brahampuri Mohall, Ward
No. 7, Sujanpur, District Hamirpur (H.P.).

2. Anchal aged 23 years d/o Sh. Som Nath, r/o House No. 349, Near Indian Bank Khudda
Kalan, P.O. Khudda Kalan, District Ambala (Haryana) .. Applicants.

Versus
General Public .. Respondent.

Application for the registration of marriage under Section 16 of Special Marriage Act, 1954
(Centeral Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001)

Himanshu Kumar aged 29 years s/o Sh. Krishan Kumar, r/o Brahampuri Mohall, Ward No.
7, Sujanpur, District Hamirpur (H.P.) and Anchal aged 23 years d/o Sh. Som Nath, r/o House No.
349, Near Indian Bank Khudda Kalan, P.O. Khudda Kalan, District Ambala (Haryana) and have
filed an application along with affidavits in the court under Section 16 of Special Marriage Act,
1954 (Centeral Act) as amended by Marriage Laws (amendment Act 01, 49 of 2001) that they have
solemnized their marriage ceremony on 15-04-2026 at Shree Sita Ram Mandir Bijapur, Tehsil
Jaisinghpur, District Kangra (H.P.) as per Hindu Rights and Customs and they are living together as
husband and wife since then. Hence their marriage may be registered under Special Marriage Act,
1954,

Therefore, the general public is hereby informed through this notice that any person who
has any objections regarding this marriage can file the objections personally or in writing before
this court on or before 04-06-2026. After that no objections will not be entertained and marriage
will be registered accordingly.

Issued today on 21-04-2026 under my hand and seal of the court.

Seal. Sd/-
(SH. VIKAS SHUKLA, HAS),

Marriage Officer-cum-Sub-Divisional Magistrate,

Sujanpur, District Hamirpur (H.P.).

In the Court of Sub Divisional Magistrate Excercising The Power of Marriage Officer
Nadaun, Distt. Hamirpur (H. P.)

In the matter of :
1. Navneet Thakur s/o Sh. Rattan Chand, r/o Vill. Tillu 1, P.O. Bela, Tehsil Nadaun,
District Hamirpur (H.P.).

2. Renu Thakur d/o Sh. Banwari Lal, r/o Vill. House No. 147, Ward No. Boarding
Colony Hamirpur, Distt. Hamirpur (H.P.)

Versus



General Public
Subject:—Notice for Registration of Marriage Under Special Marriage Act 1954.

The above applicants have filed an application u/s 16 of special Marriage Act 1954 along
with affidavits and supporting documents in the court of undersigned in which they have stated that
they have solemnized their marriage on 11-11-1999 at Village House No. 147 Ward No. boarding
Colony Hamirpur Distt. Hamirpur (H.P.) and they are living as husband and wife since then, hence
their marriage may be registered.

Therefore, the general public is hereby informed through this notice that any person who
have objection regarding this marriage can file the objection personally or in writing before this
office on or before 16-05-2026 at 11.00 “™- The objection(s) After 16-05-2026 of 11-00 M- will
not be entertained by this office and marriage will be registered as per the law prescribed.

Issued today on 10-03-2026 under my hand and seal of this office.
Seal. Sd/-

Sub-Divisional Magistrate-cum-Marriage Officer,
Nadaun, District Hamirpur (H.P.).

In the Court of Executive Magistrate (Naib Tehsildar),Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Sh. Avneesh Kumar s/o Sh. Desh Raj, Village Ukhalsuha, P.O. Dhamrol, Tehsil Bhoranj,
District Hamirpur (H.P.). .. Applicant.

Versus
General Public . .Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003. Whereas, Sh. Avneesh Kumar s/o Sh. Desh Raj, Village
Ukhalsuha, P.O. Dhamrol, Tehsil Bhoranj, District Hamirpur (H.P.) has moved an application
before the undersigned under section 13(3) of Birth & Death Registration Act, 1969 and Section
9(3) of H.P. Birth & Death Registration Rules, 2003 alongwith affidavits and other relevant
documents for entering of her date of birth 31-10-1996 could not be registered in the record of
Gram Panchayat Dhamrol.

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth Sh. Avneesh Kumar s/o Sh.
Desh Raj, of may submit their objections in writing or appear in person in this court on or before
16-05-2026 at 10.00 A.Mm., failing which no objection will be entertained after expiry of date.

Seal. Sd/-

Executive Magistrate,
Bhoranj, District Hamirpur (H.P.).



In the Court of Executive Magistrate (Naib Tehsildar) Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Sh. Bihari Lal s/o Sh. Roffi Ram, Village Gadola, P.O. Badhani, Tehsil Bhoranj, District
Hamirpur (H.P.) .. Applicant.

Versus
General Public . .Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003. Whereas, Sh. Bihari Lal s/o Sh. Roffi Ram, Village
Gadola, P.O. Badhani, Tehsil Bhoranj, District Hamirpur (H.P.) has moved an application before
the undersigned under section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of
H.P. Birth & Death Registration Rules, 2003 alongwith affidavits and other relevant documents for
entering of her date of birth 06-03-1976 could not be registered in the record of Gram Panchayat
Badhani.

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth Sh. Bihari Lal s/o Sh. Roffi
Ram, of may submit their objections in writing or appear in person in this court on or before
16-05-2026 at 10.00 A.Mm., failing which no objection will be entertained after expiry of date.

Seal. Sd/-
Executive Magistrate,
Bhoranj, District Hamirpur (H.P.).
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In the Court of Sh. Vikas Shukla, Has, Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :

1. Sahil Dogra aged 29 years s/o Sh.vijay Dogra, r/o Brahampuri Mohala, Ward No. 7,
Sujanpur, District Hamirpur (H.P.).

2. Shilpa Shamma aged 29 years d/o Sh. Sunil Kumar, r/o Dandesar, P.O. Atiala Dai,
Tehsil Palampur, District Kangra (H.P.) .. Applicants.

Versus
General Public .. Respondent.

Application for the registration of marriage under Section 16 of Special Marriage Act, 1954
(Centeral Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001)

Sahil Dogra aged 29 years s/o Sh.Vijay Dogra, r/o Brahampuri Mohalla, Ward No. 7,
Sujanpur, District Hamirpur (H.P.) and Shilpa Sharmma aged 29 years d/o Sh. Sunil Kumar, r/o
Dandesar, P.O. Atiala Dai, Tehsil Palampur, District Kangra (H.P.) and have filed an application
alongwith affidavits in the court under Section 16 of Special Marriage Act, 1954 (Centeral Act) as
amended by the Marriage Laws (amendment Act 01, 49 of 2001) that they have solemnized their
marriage ceremony on 12-10-2024 at Dandesar, P.O. Atiala Dai, Tehsil Palampur, District Kangra
(H.P.) as per Hindu Rights and Customs and they are living together as husband and wife since
then. Hence their marriage may be registered under Special Marriage Act, 1954,

Therefore, the general public is hereby informed through this notice that any person who
have any objection regarding this marriage can file the objection personally or in writing before
this court on or before 21-05-2026. After that no objections will not be entertained and marriage
will be registered accordingly.

Issued today on 21-04-2026 under my hand and seal of the court.

Seal. Sd/-
(SH. VIKAS SHUKLA, HAS),



Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, District Hamirpur (H.P.).

In the Court of Executive Magistrate (Naib Tehsildar) Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Smt. Sunita Kumari d/o Sh. Amin Chand, Village Ruthwani, P.O. Town Bharari, District
Hamirpur (H.P.) .. Applicant.

Versus
General Public . .Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003. Whereas, Smt. Sunita Kumari d/o Sh. Amin Chand,
Village Ruthwani, P.O. Town Bharari, Tehsil Bhoranj District Hamirpur (H.P.) has moved an
application before the undersigned under section 13(3) of Birth & Death Registration Act, 1969 and
Section 9(3) of H.P. Birth & Death Registration Rules, 2003 alongwith affidavits and other relevant
documents for entering of her date of birth 04-10-1972 could not be registered in the record of
Gram Panchayat Nandhan.

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth Smt. Sunita d/o Sh. Amin
Chand, of may submit their objections in writing or appear in person in this court on or before 16-
05-2026 at 10.00 A.Mm., failing which no objection will be entertained after expiry of date.

Seal. Sd/-
Executive Magistrate,
Bhoranj, District Hamirpur (H.P.).

In the Court of Executive Magistrate (Naib Tehsildar) Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Vicky s/o Sh. Jasso Ram, V.P.O. Badhani, Tehsil Bhoranj, District Hamirpur (H.P.).
.. Applicant.

Versus
General Public . .Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003. Whereas, Vicky s/o Sh. Jasso Ram, V.P.O. Badhani,
Tehsil Bhoranj, District Hamirpur (H.P.) has moved an application before the undersigned under
section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death
Registration Rules, 2003 alongwith affidavits and other relevant documents for entering of his date
of birth 17-04-1997 could not be registered in the record of Gram Panchayat Badhani.



Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth Vicky s/o Sh. Jasso Ram, of
may submit their objections in writing or appear in person in this court on or before 16-05-2026 at
10.00 A.Mm., failing which no objection will be entertained after expiry of date.

Seal. Sd/-

Executive Magistrate,
Bhoranj, District Hamirpur (H.P.).

In the Court of Naib Tehsildar-cum-Executive Magistrate, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Pushpa Devi
Versus
General Public
Notice to General Public.

Pushpa Devi d/o Udham Singh, r/o Village Kohla, Tehsil Dhatwal at Bijhari, Distt.
Hamirpur (H.P.) has applied in this office for the entry of her date of birth which took place on
12-04-1966 but due to ignorance if could not be entered in the record of Gram Panchayat Sakroh.
In this regard, the applicant pushpa Devi submitted the requisite documents mentioning her date of
birth as 12-04-1966.

General public is hereby informed through this notice that if anyone has any objection
regarding the entry of date of birth of the applicant i.e. 12-04-1966, they can either in person or
through counsel can file their objections before the undersigned within 30 days from the date of
publication of this notice, otherwise the matter shall be proceeded further accordingly.

Issued under my hand and seal of the court on 23-04-2026.
Seal. Sd/-

Executive Magistrate,
Dhatwal at Bijhari, District Hamirpur (H.P.).

In the Court of Naib Tehsildar-cum-Executive Magistrate, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Gain Chand

Versus



General Public
Notice to General Public.

Gain Chand s/o Prabhu Ram, r/o Village Jajri, Tehsil Dhatwal at Bijhari, Distt. Hamirpur
(H.P.) has applied in this office for the entry of his date of birth which took place on
01-01-1964 but due to ignorance the same could not be entered in the record of Gram Panchayat
Jajri. In this regard, the applicant Gian Chand submitted the requisite documents mentioning her
date of birth as 01-01-1964.

General public is hereby informed through this notice that if anyone has any objection
regarding the entry of date of birth of the applicant i.e. 01-01-1964, they can either in person or
through counsel can file their objections before the undersigned within 30 days from the date of
publication of this notice, otherwise the matter shall be proceeded further accordingly.

Issued under my hand and seal of the court on 25-04-2026.
Seal. Sd/-

Executive Magistrate,
Dhatwal at Bijhari, District Hamirpur (H.P.).



